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Judgement

M.Y. Egbal, J.—Pursuant to order dated 21.1.2003, the Zonal Manager, Bank of
India, Dhanbad Zone appeared in person and filed counter-affidavit.

2. The writ petition was filed by the petitioner challenging the action of
respondent-electricity Board in demanding total sum of Rs. 5,41,394/- which was
paid by the Board to the Bank by way of collection charges against the cheques
deposited by the petitioner towards payment of electricity bills. The respondent-
Board when called upon to file counter affidavit justifying the demand of
aforesaid some by way of collection charges for the reason that the said amount
has been deducted by the Bank by way of collection charges. In support of that
the Board has filed the photocopy of the books of account. This Court taken it as
a matter of surprise, as to how the Bank will charge such exorbitant amount by
way of collection charges and therefore, the Bank was impleaded as party
respondent. When counter affidavit could not be filed by the Bank, this Court
directed the Zonal Manager of Dhanbad Zone to appear in person. This is how
the Zonal Manager appeared and filed counter affidavit today.

3. It is admitted in the counter affidavit that the Branch has wrongly charged
collection charges to the extent of Rs. 57,567/- and therefore the same shall be
refunded to the Electricity Board. In the affidavit, it is stated that, it is sorry state
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of affairs that such type of mistake has been committed by the Branch and
appropriate steps shall be taken against the concerned officer.

4. From the affidavit filed by the Zonal Manager, it is clear that the concerned
Branch of the Bank of India, may be other branches might have been doing this
sort of mistake which is either intentional or may be because of gross negligence.
The matter therefore, needs full-fledged inquiry. Before issuing direction for full-
fledged inquiry by the outside agency, I direct the Zonal Manager to file a
detailed counter affidavit on 3rd March, 2003. In the counter affidavit the names
of those officers who have done this mischief shall be disclosed and also the
action taken against them shall be brought to the notice of this Court.

5. Put up this case on 3rd March, 2003. Ordered accordingly.
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